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THE DFPUTY

question i<
“That the Bill be passed.”

CHAIRMAN : Tte

The motion u & adp!.d.

SHRI BHUPESH GUPTA : Sir. we
are 2 Houce of young neonle, {ull of vitality,
wmehidine the Chairmnan. That is why
within  ten minufes we have passed it,

SHRI NIRFN GI1OSTyL
alive to this institution

We are more

HALF AN-HOUR  DISCUSSTON  RE.

SHARES HELD BY  SHRIMATI

ARUNA ASAFALI AND THE DIRECT

TAXES PAID BY HER DURING THE
LAST TEN YEARS

MR. DEPUTY CHAIRMAN : Hali-an-
hour discussior. M. Lokanath Misra.

+{ } Hindi transliteation,

|

they will pass it.

SHRI NIREN GHOSH (West Bengal) :
Sir, I am not here for long. But T want to
recoid that T want the Meghalaya Bill to
be passed today. I may have to go away for
some other work. It should be passed
today.

MR. DEPUTY CHAIRMAN : Allright
Please sit down. Before Mr. Mishra starts
his speeck, I would request hin to limit his
obscwatrons to ten minutes hecause we
have got a large numbe, o Members who
would like to ask clarifications or put
questions to the Minister. Therefore, if
you want this Hal{~an-hour discusion
to be really finished within half an hour,
I will request the hon‘ble Member to take
only ten minutes.

SHRIMATI  YASHODA
(Andhra Pradesh) : Itis 5-10,

REDDY

SHRI LOKANATH MISRA (Orissa) *
Itis 5-20. Now [ stari. Sir. the question
of Shrimati Aturuna Asaf Ali's tax arrear
has been taken up in both the Houses of
Parliament {or the last six n1onths or su.
In both the Houses the Government does
not wani to part with informat:on wbich is
mconvenient o them. A1l the time we
have beon told that she had an investment
of about Rs. -7-18 lakhs m the Raisina
Pbl cations and some other pubtlications
without being intunated a. to whnch was
the <ource of this huge amount v invest-
ment. Ye-terday, Sir. vou woald have
kindly nodced that there was sonie . trempt
here that the question mony net be taken
up (or oral answeis. Tis very good of you,
Sir. to have allowed me to tike this matter
up in the shape of a  hall~an-hour  dis-
cussion today.

Yesterday  there was a statemedt laid
on the Table of the House which said that
Mrs. Aruna Acal Ali had made a doy ation
of Rs. 13,y8.c00 to one Foundation, called
Dr. A. V. Baliea Foundai' .  The total
wealth in  possession of Mrs. Aruna Asab

Al is nol known. Any socialist in  this
country is an iceberg ard more so  Mrs.
Aruna Asal AL wbere the visible part

is probably much less than the invisible

one. And I would not have come to krow,
nor would the covwntty have come to
know, the assets of Mrs. Aruna Asaf Ali,

it we had not  persistently ard insisiently
tricd to dig intc it. Ulumately, because of
this diggirg she is completely exposed,
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[ Shri Lokanath Misra ]

to my krowledge T do not krow whethe.
thete 1s something mote to be exposed vet
because as I said, every sociabst 15 an
1ccherg

Now, the greatest of socialists  Mis
Arura Asal At according to the infoima-
tion made available to us by the Tinance
Mimictry owns a capral in estmen. of at
least Rs 18 lalhs 1n two publications,
one s the United India Pericdicals and the
other 1s the Raisina Publications Linu ed
which biings su. the Russitan pamphlets
P it and Tk

SHRI BALACHANDRA MENON
(Kerala)  Why ate vou su mu h agamst
1t?

SHRI LOKANAILR

MISRA I am
bound by the time

If the Gharr gives me

time

MR DEPUTY CHAIRMAN No
mterruption ¢t lum continue

SHRI LOKANATH MISRA Out of

the known wealth possessed by Mis Aruna
Asaf Alh ¢ ¢ 15 a donation made t)
Dr A \ Baliga Ioundation to the tune of
Rs 4 lakhs 1 do not krow what this 1a-
A\ Baliga Foundationis Ifitis another
name for propagating the Clommumst
ideology and doing thc  Russian type of
propaganda then, Sir, this would not
have got mccme tax exemption according
to law Ifit has not got income tax exemp-
tion, there ace further complcations 1 do
not know—and the Mimster must let
us know—whether hts patticular Founda-
tion has the advantag of exempticn from
mcome-tax, and whosoever donates to
this pa tcular Tourdaaon also gets ex-
emption from wealth tax and 1r come tax
That mformatin T would 1Le the hon
Mumster to place at our disposal  1i that
18 not so, then the complications are too
many But, as it 1s, Sir nobcdy n this
country can expoect Mrs Aruna  Asal Al
to have made a huge ccntribuiton of
Rs 14 lakhs to D~ A V Baliga Tounda
tion out of her total wealth ¢f Rs 18 lakhs
unless she had  something to get out of 1t
And 1f1t1s done fo  personal iuterest then
thete 1s abeolutely no exemption of n-
come-tax

Now, figu es have been ginven to us re-
garding the 1ncme-tax «nd weal h tax
pard  The vamtun  ate so much
different years that 1 1 unb hvable In
begins {rom goo 61 and :n hat ycar the
meome-tax  pad 15 Ry 201 In 1961-b2,

[ RAJYA SABHA ]
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it1s Rs 730, 1t rises by three tume
the  scu ce of mcome for thuwe years 15
salary and m‘erest In 1962-63, the
mueme tax  paid 15 Rs 1316 Here also
the. source of income 15 silary and interest

Row theie was such a 1 iation wn salary
and 1nterest so far as Mis  \runa Asaf Ali
18 concerned, 15 not krown to me I hope
the hon Muimuster would kindly throw some
Light on thi~ In the next year, 1963-64
1t1s Rs 318, 1t comes down fiom Rs 1,310
to Rs 918  And <he pay thes vear, for the
first t me, a wealth tax of Rs 108 It s
very difficult w0 compichend how a pe son
who pays Rs 318 as income-tax has to
pay a wealth tax of Rs 108 As you know

Si the rule then was that anybody who
did not have more than Rs 2 lakhs did not
have to pay wealth tax And anybody
who had Rs 2 lakhs uwpless he wa~ another
Jagjinan Ram, had to pay mcome tax not
to the tune of Rs 318 but to the tune of

thcusands I would like this pomnt to he
clanfied by the hon \mster
The nex* year 15 moic suipiing In

1604-b5, the mcome-tax paid by her s
Rs 7,2b3 [he varia 1on 1s so much Once
you look nto this statement you star.
disheliey ng it, as 1 always dibelive thus
Government so 1ar as these statistics are
conc 'ned I disbelie ¢ 3t all the morc
because they mgh  liawve sume 1neen 1cn
behind this Th may be a de urmined
effor i order to mislead the Houre Then,
n 1965-66, the mecme tax 1s Rs 641 while
the wealth tix1 Rs 519 The weal b tax
goes up while the 1ncome t » comes down
In 1966-67, the incon ¢ tax 1sonly Rs 28:
And the crusx of the ma ter 1s the year
1967-68  The income-ta> i that yeat 15
Rs 1 24,790 and the wezlth tax pud 1
Rs 4,018 Sheis 1 posesion of Rs 13
lakhs all of o sudden T he reasons gtven are
“Dividend 1ncome and capuiial gan of
Rs 8.46,787 on sale [ ent tleme1t Gerts-
ficates of the value of Rs 4,81,128 under
the National D fence ?rmitiance Scheme’
1 am told, Sir, that duiing the war year
with  Palwtan or even p obably during
the war years w h  China, people were
¢ncouraged to rcpatriite ore gn cxchange
i o this country

SHRI PRCM MANOHAR (Utta
P.adesh) 1t was only during the war with
Pak: tan

SHRI LOKANATH MISRA  Ye.

it was only du g the wn wi h Pakistan
I do not know whe har Lthe same schome
was available t 11 1967-68 The catiy here
ol this colo sal amount 1s 1 respect of
1)67-68 And even 1l the scheme was
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Available 6l that year where fiom did
M-rs Aruna Asal Alr g~t thus colossal amount
of Rs 4,381,128 1n o eign exchange? In
anothe~ place they have shown—they migh
muslead this Houre again, therefo.e, I am
warning this House no o be nusied—
that M s Aruna Asaf Ali had a deposit of
Rs 6,751 in the Llovds Bank, London,
at the end of the financial year of 1964-65
This 2mount 1s claimed to have been in-
herited by her fiom he la e husband and
subsequently reparaed to Inda  Now

whatever was theve to be declared unde

the law as foreign exchange and inherited
trom her hurband had been shown already
mn 1964-65 So il the.e was any h ng else,
1t was not fiom her hucband becau e that 1s
not shown here T have always heen saying
that she has some channel [ om f{oreign
sou~ce. th~ough which monev comes and the
Government 1s awa.c ol it It is not that
they are not aware of it  They know hat
Patrwt and Lin!  get money hrough these
surreptitious sources and Mr> Aruna Asal
Alt1s one of them T 15 a  henamz transac

tion  The money does no belong w0 he

It 15 Ruwsian meoncy and she 1s only a
name-lende~ \s ; wm lende  she has
been eating dividend and inwe e ¢ out or 1t

Half an ko

The clo e the 1o Jue hg o whoch
must be cyplained o hc Rouse

MR DEPUTY CHAIRMAN Y ou
have to fimn h now

SHRI TLOKANAIH MISRA  Tn
minutes are no. ove yet Lam v cons-

cious of the tsme I will fimish by 5 3o

MR DEPUTY CHAIRMAN  You
started a5 18
SHRI LOKANATH  MISRA In

1968-69, the income tax comes down to
Rs 573, but the wealth ax1s Rs 5,775
This 1. oll mysteriou It difficulc for me
to comp ehend how the C n‘ral Board of
Diect Taxes functions  For the nes
year, 1€ 1969-70, the income-tan 1s
Rs ¢81 and thereis absolutely no wealth
tax Probably the entire thing has been
transierred to some other name 1in another
benami  transac 1on We would like the
hon Mimster to h-ow sufficient hight on
this putictular  mysterious, case  There
1s ample suspicion n the country that
fore1zn monev 1s being  su repu tously
draw1 in by some persons probably 1n
Deltu o elsewhae But we have hee a
conciete case v he e {o eign money 15 being
diawn and 1s beaing { ansacted {-om one
name to the other under the very nose of
this  Government and the pusons con-
ceined are gomng scot-frec T would like this
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pariicular case to he taken up so that if
there 1s a case against Mrs Aruna Asaf Ah
fo having taken this mor ey fiom foreign
sources, money which did not belong to her,
she must be prosecuted as a1 anti-national

Thank vou

THL MINISTLR OF SUPPLY AND
THL MINISIER OF STATE IN THL
MINISITRY O« FINANCE SHRIR K
KHADII RAR; S, the honourable
Mumbe Sh 1 Lokanath Nisra, raised
th ee pomts m this debate T would like to
dcal with tham as thev have been rased,
in the oider in which they have been put on
the paper At the outset I would like to
makc one thing very clear It 15 not a
guesison  of any mystery because just
reading oul some hgures from here and
there would not convince the Howse 1
have histened to vou and I will try to con-
vince notonly ycu Mr Lokanath Misia,
but all othe Members of the House also
rega~dirg all hesc {ransactions, whether
they wae regula or irregular, and I would
lhe to  dispel  the suspicion because
thioughout th re w1 an under-current
ol even somi Imes an  cxpression of sus-
1 cion *hat the money has come {iom some
my e tous <ou « and the Boa d of Direct
taves has taken a hmeny view 1 would
tihe 0 asswe the  honous able Member
and the House tha. 1 can convince them
with all \he fac < and figu-es from year to
year rega ding th sowcos ol income and
tega ding he lihil ty to pay taxes and
o he:  transac ion, condurnng 50 many
th ngs that b hw man wned

I would fizs deal with lus hirst que tion
as to what the sowce 1s of M Aruna
\sal Al’s money (o the tune of Rs 18
lakhs  You na't allv felt rather taken
aback at ths figu ¢, Rs 18 lakhs. You
mu ha e thought that there must be some
secme. source of this money I will give
you the facts But before that T will just
give the backgrouid and then read out the

ugwe I miv pomt out to yeou that any
bcdy a donor undur the remuitance
scheme 1y cnutled to give money to any

man. And as the House and tie honourable
Members will  understand, the somcc
n ed not be discloed and n such a
'umittance the man who 1s the recewvet
1 entitled to 60 per cent ¢f the remu tance
for import entitlement, and th.s 1s also
allowed to be sold 1 tic open muthet,
whatcve the price, someumes this is sold
at 200 pe cont o~ even much moie First
I am g .ng you the backg ound in geaeral
\lCerwards T will ginve you the facts and
figures



5819 Half-an-hour

[ Shri R. K. Khadilkai. ]

Mrs. Aruna Asal’ ALl 1s supposed to be
connected with two journals of the Baliga
Foundation—of the latc well-known, re-
nowned, Dr. Baliga. Here one thing
would like to make clear. The Baliga
Foundation has been  recognised as a
charitable institution. This the honourable
Member must bear in mind in this con-
nection. Under the entitlement scheme
which operated with a view to increasing
our forcign exchange resources.  those
who were holding money outside were
allowed to repatriate that money to India,
and this repairiation was some sort of an
Incentive given; whether it was right or
wrong, I am not concerned with it. 1 am
stating the position. And that entitlement
is 6o per cent, If a hundred poinds are
brought in by t(his method of remittance,
you are entitled to an import licence for
sixty pounds. Of course, that caa be sold
at the time at goo0 per cent. This is the
position. Now. I will come to the deiails.
1 have given you the background; other-
wise, [rom mere figures it will not be clear
to the House or to the honourable Member
as to how she could collect this big amount.
First on g1-3-68 the pesition of Mes.
Aruna Asaf Ali was like this. Her assets
were Rs. 14 lakhs—shares in the limited
companies at face value: sundry debtors
including devosits with the Ralina Publi-
cations and the United India Periodicals
publishing the  Patriot and the Link,
Rs. 5 lakh odd. I am no: giving the small

figures of hundreds and thousands. Her
bank balance was Rs. 1,36,000. So. her
total assets were Rs. 20,91,028 .

SHRI LOKANATH MISRA : I- that

apart from the gift of Rs. 14 lakhs?

SHRI R. K. KHADILKAR : I am ex-
plaining the posidon w you. 1 will answer
all your quesiions. 1 am giving you the
hgures.

Then, what did her liabilitics amount
to? Her loans were Rs. 2.40,000; incom -
tax payable on this Rs. 1,24000. Total
Labilities were Rs. 3,64,000 odd. So, the
excess of assets over the liabilities represent-
ing Mrs. Aruna Asal Ali's capital was
Rs. 17,26,000 odd  as on 3i-3-1968. This
was her net asset on that date. Then we
will see what happencd in the nextyear. .

SHRI LOKANATH AJISRA : When

did  she possess this wealth?  You arce
delaying the matter.
SHRI R. K. KHADILKAR : T am

explaining "everything. I shall explain

{ RAJYA SABHA |
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cvery pie. The honourable Member need
not get agitated. Every pie that she posses-
sed either by way of donation or otherwise
will be explained.

SHRI LOKANATH MISRA : You
will have to explain quickly not for my
sake, but for the sake of the time of the
House. I stuck to the time. Mr. Deputy
Chairman, the Minister is not able to
finish quickly. ..

SHRI R. K. KHADILKAR
giving you all the facis and figures.
explaining everything.

I am
I am

SHRIT LOKANATH MISRA : Allright,
you explain, You can take hal an hour or
even one hour. It does not matter,

MR. DEPUTY CHAIRMAN : No.
the Minister may please try to finish soon
becausc the discussion is only for a short
time.

SHRI LOKANATH MISRA Sir,
there is nothing like that. Theie is nothing
like “be bricf” He has to explain the
source from which the foreign exchange
came.

SHRI R. K. KHADILKAR : I am
giving you all the information and if there
is any doubt lingering. not a suspicion,
I am prepared to dispel it at any time.

So, we come to the next year. We come
to the position as on  31-3-6g. Assets were
shares of Rs 6,500; sundcy debiors Rs.

21,000 including deposits  with  the
Raisina  Publications and the  United
India  Periodicals; and bank balance
Rs. 1.85,000. As on 31-3-1gbg the total
assets were to the tune of Rs. 7,10,000 odd.
I am no! giving the small fizures. Then,
loans as they were there, Rs. 5,60,000;
income tax payable Lecause that was paid
ofl in hetween, Rs. 889 .

SHRI LOKANATH MISRA : What was

her income every year?  You are only
quoting .
SHRI DAHYABHAI V. PATEL

(Gujarat) : You are confusing the issuc.

SHRILOKANATH MISRA : The entire
issue i3 being confused. What is her annual
income? Let us know her annual ircome
so that we know the tax .

i

| SHRI R. K. KHADILKAR : Please

! listen to me, Mr. Lokanath Misra. As 1
have stated earliew,  the main intriguing
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thing that you mentioned, very rightly
of eou=se, was donation was recenved by
way of remuttances and that wa uuhsed
under the 1emutance sch me (In-
i rruptons) 1 am explanmung the names of
the  compant  and cverything  Nothmg
wil be hepe sceiet Please lisien to me.
W now come to the sccond year  The
position at that time was, the net excess
of ussets over the liabilities was Rs 7 10,000
odd  This was the poation  After all, one
thing 1s there It vou go through all the
statements, ac. thc end of the financial
vears 1967-68 and 1963-69, you will see
that the inves meuts i shares and doposts
proceeded largely out of Mrs Aiuna Asnt
Al s own cap tal and to a certain eatene,
out of the loans borrowed by her two times
It 1» het own capital as well as L ans
how she got1 I am giving vou the names
1 2m not kecping anything behind Now
Mrs. Kripalam

SHRT LOKANATH MISRA I want
one pomt to be made clear Do you mean
to <ay that for that -nvestment also she
borrowed monev and invested 1t i the
Raisina Publications® Do you want us to
beheve that?

SHRI R kL KHADILKAR 1 um
griving you the names from where the
money comes

SHRI LOKANVATH MISRA  Thewe
are as fictit ous as he figures

SHRI R K KHADILKAR  So tar as
the remuttance pait 18 concetaed T am

giving you the inms names and their
-assets Itisa very big firm and the Income-
tax Department has taken sufhicent pre-
cautions and carried out research to find
out all the assets

MR DIPUTY CHARMAYN Mr,
Khadilkar  whuover pomt Mr Masra
has made, ,.ou should replv to those points
categorically

SHRIR K KHADILKAR Sir unles
f grve the bacheround of some vears, 1t
would be very  difficult for me to reply
Just bear with me for o while These are
the details o the loans  Mres  Kripalam
New Dellu Rs 20 thousand; then in 1068
Rs 20 thowand, then R. C Agarwal,
New Delht, Rs 20 thousand.

SHRI LOKANATH MISRA
Kripalan,

Mrs
Shrr T B Kripalant’s wife”

SHRI R K KHADILKAR . I do not

kno s hat T am givnay vroth oy

[ 24 DEC, 1969 |
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Whethe. thev arc ficul.ous or otherwise,
that1s tor you wosay Then R C Agarwal,
New Delhi, Rs 20 thousand The loan
continues J V Gokul and Co Rs 2 lakhs
and 1 1969 Re 225000 (Inferruptrons)
I am giving you the dewils oi that com-
pany Tlun Bhagat Indusirial Gorpora-
ton, the loan amount1s Rs 1,24,000 So
the total loans at the end of 1969 amount o
Rs. 390,705 So far as Mrs Asaf Ali’s
capital 1s concerned, she has about Rs. 2
lakhs of her own That 15 before May 1969
That has been asce tamed by the Dcpart-
ment, thete 1s no doubt about that When
she 1ecetved the gift—this 15 the mamn point
whrch 13 noubling you

SHRIN K SHEJWALKAR (Madhya
Pradesh I t s troubling you

SHRI R K KHADILKAR I am not
troubled because I know the facts. The
gift 1s Rs 7 95 544 from abroad Now thus
amount was remuitted to her by Leo and
Company, Zurich through the Hong Kong
and  Shanghat Banking Corporation,
Bombay This ts clatmed by Mrs. Asaf Ali
as a auft { om “abroad, and that was a
remittance

SHRI LOKANATH
1s the giver?

MISRA  Whe

SHRI R K KHADILKAR : Under
the «antitlement  scheme no donor’s name
ne d be dchsed  (Dnter wtims

SHRI C D PANDL (Uttar Pradesh) *
Sir mayv [ !l hum thet ntitlements and
cut fieates can be ot onlv  Indian c.tivens,
not o forcigners, because only the exporters
ol goods give them entitlement?

SHRI R K KHADILKAR Mr.
Pande, you aie confusing 1t, I will re-
move that confuston  Here under the law
without disclosing the name ot the person
vou can send that remmttance  Youw are
talking of « titlement I am comng to
that So s renittance came from abroad

\part from this renuttance, 1 am giving
you the full details
MR DrruUry CHAIRMAN Mr,

Khadilkar 1t 18 not necessaiv {or you to
give all the details If you have finished the
background of the whole story

(Interruptions
“SHRI IOKANATH MISRA  Sir, the
story 1s much more confounded  There
s some confusion It 13 Alr Krshna

Menon s language
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SHRI R K KHADILKAR Now
apart from th1s r1emitance, she ccaved
another remmttance th ough he Lloyds
Bank, New Delhi ot Rs 6937 These ae
the *wo 1emut ances ard the (otal amount
aggregates Rs 8 lakhs odd Now how
was 1t used so as to get more amount out
of1t? I will explawmn 1t yust now Now out
of this Rs 8 lakhs odd she was entitled
for 6o per cent lor import licences Her
entitlement she could sell to anybody So
60 pe. cent  of this Rs 3 lakhs odd comes
to Rs 4 lakhs odd

SHRI LOKANATH MISRA
money blackmarketed again  Now, Sir,
I would like to ask a question  (Interruption)
You 1e subjec ed to the Ghair  You may be
the Finance Mimister  Sir, he did not say
whether the gits we-e also covered under
the rules for this repatriation defence

SHRIR K KHADILKAR Mr Misra,
you just listen o me 1 am coming to the
point which 15 giving you some headache
without knowing the tacts Now that
certihcate she sold to M/s J V Gokul & Co
of Bombay on 17-5-66 at a p emium o:
175 pe” cent 1 have given the name ol the
hrm  She 1ecened a lurthe sum like that
more than Rs §,96,000 Now this 15 the
crucial figure  The assets increased by
Rs 16 lakhs because of this legal advantage
and the provision unde- the law giving
het a night to sell her entitlement i the
market at the prevail ng p e Therefore
that amount naturallv went up This. “he
crucial figuie which 15 giving you some
headache

Foreign

o awpsn g (famie)
(Interruplions) grgz deg A1 4 7

MR. DEPUTY CHAIRMAN How
long will you take®
SHRI R K KHADILKAR I am pre-

pared to fimish even m five minutes 1 there
1s no disturbance

MR DEPUTY CHAIRMAN Allright,
let there be no disturbance and he will
finish 1 five minwes

S UHNET (SET W) @ A\AT,
FRIN FEAT 3 ¢ 1% a9 935 F7 fogen
A ¥ YE § SaAT W FEEYSA f¥uE
g LT &) 0T qHIT & \ITd Yd 3
SFAIETAT ¢
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SHRI R K KHADILKAR Please
give me five munutes and 1 wil explam
how the total came to Rs 106 lakhs Now

one que von remams  You will ask whether
this company., J V Gokul 15 a real com-
pamy or a fictitious company [ willgaea
few facts about thn company  You wull
ask  Is this JV Gokul & Company a
real company, o a fic‘taous thing® This
s on~ quest nn, Here T will give you only a
few lacts about tha , odier thing are not
e-scntial I you hike T will gnve you the
1elevant portions ol the entitlement scheme
latc= on but the e facts T will give yau
now  Alssis Gokul and company 15 a
company i1 Bombay Now Shrimati Aruna
Asaf Al started taking lowns £ om Gokul
and Co fiom 1-7-1965 and she has been a
dehtor to that company since then In the
matter or her finance I do nol want to give
you all the names but about thts companv
I will give you the particulars including
loans and 1ntercst thereon at the rate of
12 pe~ cent  Bor.ow ng was done at the
rale of 12 per cen rom this company
During the finincial yea so much was
bortowed and so on T vill enve vou the
pariness and other thing O h  fac's Tam
no gunung you now  Now, Gokul & Co
1 a firm of Bombav conssting of five
pariners and these patne ~ have also a
limited company of he same name in
Bombay ] V Gokul & Co were able to
give loans to Shrima 1 Aruna As=f Alt who
was taking loans on hundts etc M- Misra,
qust listen  Gokul & Co  has dealings
Thev are dealing 1 expo t o1 oilcakes dyes,
chemicals, automob le paits coffee, sugar
and cotton I will give you the conaecuaon
of the countries where thcy esport, just
now

MR DEPUTY CHAIRMAN
necessary to give all the countiies?

SHRI R K KHADILKAR
because of suspicion
connections”?

Is 1t

It s,
Do you want the
SHRI RAJNARAIN  No, no

MR DEPUTY CHAIRMAN Now
hon Members may come up with hen
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questions. We have had enough of informa-
tion given by the hon. Minister. Therc
are a large number of Memb- rs who would
like to seek {urther clarifications, and 1
would therefure request hon. Members
to be as brief as possible. Mr. Ajit Prasad
Jain is not there. So M, Bhupech Gupta.

SHRI BHUPESH GUPTA : 1wouldlike
to ask the following clarifications. Is the
hon. Minister aware that there was a public
statement on behalf of the Governmen: of
India by Shastriji in October. 1965, in
which  Indian nationals—note the words
‘Indian  nationals'—living abroad were
called upon to repatriatc their money tc
this country?

SHRI LOKANATH
from foreign individuals.

MISRA : Not

SHRI BHUPESH GUPTA: 1 have
mentioned ‘Indian nationals’. T thought
I alone suffered from hearing trouble.
Now my f{riend. a Swatantra leader, is
suffering from the same hearing trouble,
it seems. [ have said ‘Indian nationals’,

citizens of India living abroad. Isit clear? |

Now, after that, one Indian national,
a citizen of India, ncither Russian nor
Chinese nor American nor British but as
Indian as he is here, made a gift of Rs.

7:95:544-

SHRI LOKANATH MISRA : But what
was his source of income?

SHRI BHUPESH GUPTA : Let me
finish. His source of income?  May be
hcaven, may be hell; 1 ain not concerned.

Now, if somebody living abroad, an
Indian national, made a contribution
equivalent to the amount which I have
mentioned  nearly eight lakhs of rupees. .

SHRI LOKANATH MISRA
came {rom Russia.

I say.

: That
That is exactly what

SHRI BHUPESH GUPTA : Let me
finish. Il you are so obsessed with Russia,
go to Russia.

Now, hcis an Indian national living in a
Western country, residing there and living
there, and he repatriated this amount and
offered this money as a gift to Shrimati
Arana Asaf Ali. And it came through a
bank.

{(Inlerruptions)

Mr. Deputy Chairman, interrutions are
made even in the middle of a sentence.
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Then I will also interrupt him. So itis
not fair to me.

MR. DEPUTY CHAIRMAN Let

there be no interruptions. But Mr. Bhupesh
Gupta, you should finish asking the clari-
fications as early as possible.

SHRI BHUPESH GUPTA : So this
monev “was received as a gift according to
my information—the hon. Minister should
correct me if I am wrong- under the
national deferce remittence scheme. And
then what happened? Sixty per cent. of it
got this entillement because of which she
could also get import facilities and so on.
Now, these so-called defence certificates,
according to my information,—the hon,
Minister should correct me because I am
trying to get corrected if 1 am wrong—
were sold at a premium of 175 per cent.

SHRI LOKANATH MISRA : He has
said all that,

SHRI BHUPESH GUPTA : No, no.
You are after that money. I know.

MR. DEPUTY CHAIRMAN Mr.
Bhupesh Gupta, all these facts and figures

have been given by the hon. Miunister,
You may seck other clarifications.

SHRI B. T. KEMFARAJ (Mysore) :
Hc_1s not secking  clarifications; it seems
he is replying instead of the Minister.

SHRI BHUPESH GUPTA
proceed?

: May I
SHRI LOKANATH MISRA : Why not?

SHRI BHUPESH GUPTA : Beacause
a vencrable lady in the country, a great

freedom fighter, has been maligned for
such a long time. certainly 1 shall have
my say; otherwise not a word will be
uttered.

SHRI LOKANATH MISRA : Why are
you getting excited ?

SHRI BHUPESH GUPTA : Mr. De-
puty Ghairman. will vou give me protection,
against these interruptions?

MR. DEPUTY CHBAIRMAN : I will
give you protection but you should ask
clarifications without any repetitions.

SHRI BHUPESH GUPTA : 1 am not
being  allowed to finish my sentencess
Kindly allow me to finish my senten ce
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[Shri,Bhupesh Gupta.] { Saporji Palanji is a shareholder—they
know all thesc people—that Shri D. S.

t all to fini -
If you do not allow me to finish my sen Patel is a shareholder. that the Nawab of

tences, let us have the House adjourned : 4
and let us go away. I can understand that. | Palanpur, ~late Dr. Baliga, Sh‘;‘ Deb
I did not utter a word all along when 1 | Narayan Agarwal,  Shri Ram Charan

could have contested everything Mr. | Agarwal, arc sharcholders?
Lokanath Mi id. '
cxanafh Asra sa MR. DEPUTY CHAIRMAN : You
MR. DEPUTY CHAIRMAN : Give | Please wind up.
hi tient heari lease.
™ & patient fcating please SHRI BHUPESH GUPTA : I am

SHRI BHUPESH GUPTA : He had | winding up but not without reading out
every right to say whatever he had to say the names.
whether T agreed with it or not, corrector | ¢ P,
not.
Now, by selling these certificates alt | Mr. R. D. Bhagat, was not hf:‘ a share-
additional sum of Rs. 8,46,000 was made- | holder? The Calcutta multi-millionaire,
Therefore, Rs. seven lakhs plus this Rs- | Mr. Jhunjhunwalla, was not he a share-
eight lakhs odd got after having sold them holder? Are they all Gommunists?
at a premium made it ncarly Rs. fifteen
lakhs or Rs. sixteen lakhs. Itis not Russian
money; it is the money which has been
accounted for in the Reserve Bank by the
banking processes here, the money got

through selling the defence certificates ) >
in this country. And this is how the Rs. 15 Chairman I should like to know whether

lakhs or Rs. 16 lakhs were made. It did not | it this House a patriot, a freedom fighter
come from Russia or from the United of sterh'ng character in public life has some
States of America. 1 would ask the hon. | Protection or not against this  calumny
Minister to dispute this fact if he can. made in this manner.

SHRI K. S. CHAVDA (Gujarat) : The | SHRI LOKANATH MISRA : The
- hon, Minister has given the replies, source of the money is not known and so he
cannot say...

SHR1 BHUPESH GUPTA : Now is it :
not a fact that Shrimati Aruna Asaf Ali ’ Unterruptions)
made an offer to Mr. Morarji Desai, when SHRI BHUPESH GUPTA : You were
he was the Finance Minister of the country, | ynder a misapprehension, when you saw
to divulge the name of the Indian national | gy | 4 or Rs. 15 lakhs. ,My friend. M.
who had made a gift of that money on Misra, was under some misapprcht’:nsion.
only one condition that the name should be | When he heard about Rs. 18 lakhs he got
kept confidential as other names under | (yo11ed up. He did not realise that the
that scheme of repatriating funds were money came through the bank from an
kept confidential? Now therefore it is in | Indjan national, accounted for and got
the files of the Government of India that through the sale of defence certificates.
that gﬂ'er was mz}de, that only one lady, | This amount was received by the sale of
one citizen of India, receiving a gift under | gefence certificates m the country Therc-
that scheme, offered to divulge the name | fore there is no foreign source involved at
only on the guranice that it would notbe | all,  Apart from Shrimati Aruna Asaf
made public as other names had not been D : N
made public. Is it not a fact that Shrimati | Lol ®  Private property of two lakhs or
Aruna Asaf Ali had said that she was ready T
for his name to be published provided (Interruptions)
other names also were published, and that
this proposal was made to Mr. Morarji MR. DEPUTY CHAIRMAN : You
Desai? I should like to know this from the | must finish now.
hon. Minister. Is it not also a fact that in
spite  of all these things some people SHRI BHUPESH GUPTA : Mr. Vice-
were put to harass every sharcholder of | Chairman, I demand that every remark
the ‘Patriot’ and the ‘Link’, by Mr. | that has been made affecting her integrity
Morarji Desai? 1 should like to ask | and character and suggesting that she was
whether it i3 not a fact that the Nizam | receiving foreign money—it was even sard
of Hyderabad is a sharcholder, that Shri | Russian money-—should be expunged from

SHRI C. D. PANDE : Under the pres-
sure of Ministers.

SHRI BHUPESH GUPTA : Under
your pressure.  Therefore  Mr. Vice-
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the because

utierances have been
made, such shameful utterances have
been made. And I want to know why
Mr. Morarji Desai went on harassing the
shareholders.

SHRI LOKANATH MISRA : He 1s
bringing in all this in otder to mislead the
House again.

proceedings of the House,
such  scurnlous

(Interruptions)

SHRI BHUPESH GUPTA : I say my
friend, Mr. Misra, is a very worldly wise
man, He knows it. He can go to Mrs.
Aruna Asaf Als, ask her to show the defence
certificates and other things and I am sure
she will show them. Only the name will
not be given, the name that was offered
to he givens to Mr. Morarjs Desal. Lam suve
Mr. Misra  himsell will be then satisfied
about the source ol the money, how the
funds have been accumulated and how the
share capital has been built up.

SHRI R. K. KHADILKAR : The hon.
Member has repeated all the figures and
information which I gave except one thing.
It is truye that Mrs. Aruna Asaf Al offered
to Mr, Morarji Desai, the then Financ
Minister and the Deputy Prime Minister. , .

SHRI LOKANATH
do you know?
Morarji Desai?
(Inlerru;‘ifiam) Mr. Desai is not now in the
overnment and he cannot say. . .

SHRI R. K. KHADILKAR : I put it
to you. He was in the Government when
the offer was made to the Government. But
he has mentioncd the Deputy Prime Minis-
ter’s name, She offered to disclose the name
if it could be kept secret to Prime Minister,
the Deputy Prime Minister and the then
Finance Minister, thatis, the Government.
That is all.

MR. DEPUTY CHAIRMAN : Mr.
Shejwalkar.

SHRI BHUPESH GUPTA : What is the
reply to my question?

MR. DEPUTY CHAIRMAN : He has
given the reply.

SHR1 BHUPESH GUPTA
accepted that..,

SHRI DAHYABHAI V. PATEL : How
can he reply? g7 woigfa o) =9
u#gy tafq | How can he reply?

=t aenrEe o AR .

MISRA How
Is it on record by Mr.

¢ Has he

[ 24 DEC. 1969 ]
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WIFTA F751 § 1| HIAA HAT ofy 7 Ay
ww: 2% T 3w 8 A AW 9§ am
w90z 1 WE 2 | 9% aTa 2% 2 {F 97 Frem
1 % 1967-68 I HTATAr FAIE WE 2
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MR. DEPUTY CHAIRMAN : You
have taken six minutes and you have al-
ready put four questions.

Y Mo FHo AXIRATT : HAAIT I7-
gamafa aglew, 919 FAF g fF 47 geq
H FTIF AT FT FW IeAA qGY {H4T
¢ %feT T v 1 49 faaw &9 } @=w
ggq ¥ fwar gr)

=t Iqawrafa : ag @ diF g, T @
UF g g 98 9 9 AT qiF AT
TR T 9 TP § |

= Ao Fo [NAAWT : AT "ATH

WIT gAT ¢ |

=it gumAwia : gara a7 g9 ™Iz

g § ) waT 9y FE qm T &, AW

T At g° fod § | % formd
q®9T 9187 & ! A9 &3 arsd |

st ATo FHo [ATIAFT : F5wT | AT
& AT FTEAT § fF s A £r8 foy
wrafa 7€F o A f5T ag Far ¥
T qa ag & 5 g wiw uw el
gv7 ¢, sweat ag g forw ag & gmr
aifafeag # w7 gawOE ¥ wEr g
SaF HI WA @ awd frare wd
FLAT | FAL a8 N=WIET & TH 997 71
AT AL TRl (O A AR T TR
g

SHRI R. K. KHADILKAR : He ha8
only asked one important question. The
Opposition Lead.: also asked what was
the scheme and whether under the
relevart scheme the capital gains tax
liability was there. That has been discharged
and as the hon, Member imagines, it is not
so high. She has paid the capital gains
tax, under this section of the remittance
scheme, ©iz., where the total income,
including capital gains exceeds Rs. 10,000,
tax will be charged on the amount by which
the capital gain exceeds Rs. 5,000 at oue
ard a half of the average rate of tax pay-
able to the ordinary income of the tax-
payer or at the flat rate of 15 percent, which-
ever is higher. Under this clause, what-
ever capital gains tax liability has ac-
crued has been paid. One more question

8—8 R. S./70
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he has asked about the bank., Foreign
remittance could come only through the
Lloyds Bank or the Hong Kong Bank.
It could not come otherwise. It came
through proper channel through the bank-
ing channels, ’

PROF. SAIYID NURUL HASAN
(Nominated) : Sir, I would like to under-
stand one point which seems to have bee
come rather obscure in all this discussion.
The major issue which has been raised is
that it is claimed that the source of remit-
tance is foreign and not aa Indian source.
Now, the law being absolutely clear that
no foreigner could send a remittance under
that particular scheme, did the Ministry
of Finance or the Reserve Bank satisfy
itselt that the person who actually remitted
the money was an  Indian national?
Secondly, did they satisfy that the money
which was acquired by that individual
was not the result of a remittance from
India and brought back, butitwas money
which he acquired ouwide ? If the ans-
wer to these two points be in the affirmative,
in view of the fact that Mrs. Asaf Ali had
very clearly offered to the Government to
disclose the name of the person who had
made this remittance and she had also in
the alternative made it ahsolutely clear

. that she would be p-epared to publish

this name if all the other, published the
name, i¢sbe not eatitled to that protection
which even ordinary business people were
entitled to? Persons are so keen about
foreign funds. Is .he Government aware
that there are certain elements in this
country who are making a conscious at-
tempt to harass all those who are subs-
cribing to or g.ving money to all those
journais which stand {or sucialism and which
opposes reactionary policies? If that be so,
what steps do the Government propose
to take to give protection to those people?

SHRI R. K. KHADILKAR : Only one
question has been raised. As I have said
earlie-, when Mrs. Asaf Ali offered to dis-
close the name to the Government, it is
quite clear that if that name had been a
foreigner’s name or any name which did not
fall in the categories that were there under
the National Defence Remittance Scheme,
certainly the Finance Minister would have
taken some action. The authorities would
have taken some action. So, you should
presume that it is not,..

SHRI N. K. SHEJWALKAR : How do
you say that?

SHRI R. K. KHADILKAR : The name
not to be disclosed.
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SHRI N. K. SHEJWALKAR : He does
not give the name and in another place
he says that we should not presume the
name. This is unfair.

SHRI R. K. KHADILKAR : So far as
the second part of the juestion is concerned,
tax liability is fully discharged and the
Department is satisfied. Nobody should
fuestion any liability (o pay the taxes
when protection is called for.

SHRI BHUPESH GUPTA : Mr. Mo-
rarji Desai was satisfied.

SHRI LOKANATH MISRA : There
is no indication of it. How do you say
that?

SHRI N. K. SHEJWALKAR : How do
you say that?

ShRI BHUPESH GUPTA : My friend,
the Swatantra Party leader, Mr. Piloo
Mody’s father, late Shri Homi Mody,
advanced a loan of Rs. 20 lakhs to the
company, which owned the Link and the
Patriot.

SHRI LOKANATH MISRA : I think
it had nothing to do with Russian money.
It was Indian money.

ot g TR (STY AIM)
# 7g A19¥ qEAT Arear § fr A ot &
ark ¥ #8 vz € <foar § dur frgr 1 7
€19 FT GHAT § &A1 Fgi & A7 Afwa
et =Y w1 ATH HF AT, .

st ggawafa : sg If53

oy gATEAT AT : A FISW AV
fenfad & fad =1 &% T 1 st Fw-
7% ¥ R THo THo FT H7 AT a1
st 7 fer ag Fvw wr s 99 @
fedft § gaaT 997 @=t gar, T A A
qrd AT € a1 7 W Fg 9w § 4@
TT Wo WS o ¥ ATAT | F =FM
HATT TTIE FT qHA & ATFT FA FT A7
a7 grew w5 fefadt & g #=ar D
& ?

st qATo Fo HHAIAFT : AT FOFTE
Fid | § qo WTg ! Come on, we
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challenge it. Goverament should verify it.

What is this maligning ? How is the RSS
brought in here?

MR. DEPUTY CHAIRMAN :

sit down.

Please

SHRI N. K. SHEJWALKAR : Now
the RSS has been brought in here. 1
challenge the Finance Minister to find out
if they have done it. TUnnecessarily it is
being brought 1n.

SHRI S: N. MISHRA (Bihar) Mr. De-
puty Chairman, it seems that this subject
has got mixed up with some politics. On
behall of my Party I would like to assure
you that we do not want to cast any re-
flection on the distinguished lady. She has
been a valiant freedom fighter and it is
farthest from} our minds to cast any re-
flections upon the integrity of the lady.
her very much,
but this suhject must be raised to the tech-
nicallevel. What I find is that this subject
certain amount
of sypmpathies and antipathies. My object
would be to separate the subject from sym-
pathie; and antipathies. There are certain
ssues which arise out of the discussior that
has taken place in this Frouse. The hon.
Minister, you will be pleased to recollect,
said that Indian nationals abroad can
repatriate money. I wanted to get a copy
of the  National Defence Remittance
Scheme, but I have not been able to lay
my hands on it, despite my best efforts.
Whatever he has said...

SHRI BRUPESH GUPTA : May I pass
on this copy to him?

SHRI S. N. MISHRA : Please wait. It
was available to him, but it was not
available to me.

SHLRI BLUPESE GUPTA : I got it.

SHRI S. N. MISHRA : Now, Sir,
the point 1 was making is that Indian
nationals abroad—mark the word ‘abroad’
—can repatriate, but here is a person
who is not an Indian national abroad.
I am trying to understand things. May
be, I am not sure, an Indian national
abroad had remitted this amount to
her. So, may I know whether this dis-
tinguished lady could come under the
category of Indian nationals abroad or. .,

SHRI ARJUN ARORA (Uttar Prade-
sh) : Under this scheme—the hon. Mem-
ber, Mr. Mishra, has not read it—any
Indian can receive.
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SHRI S. N. MISHRA : Let me have
my say. I am trying to understand
the whole thing. It is an Indian national
abroad who can repatriate. It is not
a person in India who can repatriate.
Now, Sir, the only question that arises
is that if an Indian, who is not abroad—
h~ or she—gets a gift from some persons
can he or she not repatriate that amount?

SHRI ARJUN ARORA :1 would
tell this to Mr. Mishra, te help him.
I want to help him.

MR. DEPUTY CHAIRMAN : Please

sit  down.
SHRI S. N. MISHRA : I do not
want to be helped. Now  Sir...

SHRIBHUPESH GUPTA : Mr. Deputy
Chairman, on a point of order...

MR. DEPUTY CHAIRMAN : There
is no point of order.

SHRI BHUPESH GUPTA : He is
only asking...

MR. DEPUTY CHAIRMAN : You
have had your say. No, no. Please

sit down. We have already taken one
hour and five minutes on this.
SHRI BHUPESH GUPTA : I pass
on the scheme to him:--
(Interruptions)
MR. DEPUTY CHAIRMAN : No,

no. There should be no interruption.
There should be mno interruption.

SHRI S. N. MISHRA : I want to
understand. Now, Sir, get me a scheme
under which this distinguished lady could
be put into the category of aa Indian
national abroad. That is point No. 1.
The Indian national abroad, he or she,
cannot keep the name concealed. If she
is in the category of an Indian national
abroad, then, of course, she could not
disclose the source of her income. But
there is another person who is an Indian
national abroad, he or she has to dis-
close his or her name. At the same time,
he or she may mnot disclose his or her
source of income. But the name has
to be disclosed of the Indian national
abroad., Who is the Indian nation abroad
in this case, whether he is the person who
remitted the amount? It is the person
in India who has got this gift. Who 1s
the Indian national abroad ? That is No. 2.
If the person is not an Indian national
abroad, then the name of the person
who gifted thatamount has to be dis~

[ 24 DEQ. 19569

’

Discussion 5838

closed. Supposing if I am living abroad
and I want to repatriate any amount,
I have to give my name. The name
must be given. The only safeguard that
is provided or the incentive, whatever
you may call under the Scheme is that
the source of incomeimay not be disclosed,
The source of income may not be dis-
closed, but the name of the person must
be disclosed. Here what the bon. Minis-
ter has heen pleased to tell us is simply
that the amount came through certain
banks and nothing else. So, I would
not, by any stretch of imagination, be
prepared to place this honourable lady
in the category of an Indian national
abroad. If the lady her self is an Indian
national abroad, then the person, the
Indian national abroad, has to disclose
his or her name. Then the second point
is, in what foriegn currency this amount
came?

SHRI K. S. CHAVDA : My name

is there and you give me my time.

MR. DEPUTY CHAIRMAN : Firstly’
your name was there. But afterwards
your name is not in the list, Mr, Chavda,

SHRI S. N. MISHRA : I would
not like to go into many other aspects,
but I would like to know, Sir, in what
poreign currency this amount came when
he repatriation was made. These are
the two simple questions.

SHRI BHUPESH GUPTA : Mr. De-
puty Chairman. ..

MR. DEPUTY CHAIRMAN : Now
you should not interrupt. The hon.
Minister will give the reply.

SHRI R. K. KHADILKAR : I am
extremely happy to note that the hon,
Leader of the Opposition without detrac-
ting the aspersions some people tried
to cast on an honourable lady, asked
me two straight questions and I would
like to give him the reply. No. 1 :
On goth October, 1965, an explanatory
press note was issued during Mr. Shastri’s
regime. The questions have been asked
whether under the National Defence
Scheme it is open to persons other than
the Indian nationals to make remittances
to India. It is clarified that the refer-
ence to Indian nationals in the Scheme
is only in regard to the recipients who
must be Indian nationals. This is the
Scheme under which the recipient must
be an Indian  national. And No. 2:
Regarding the currency it was in Swiss
Francs. The money was received
Swiss Francs.
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SHRI S. N. MISHRA : Sir, the
hon. Minister says that the recipient
only must be. an Indian. The other
end must not be Indian? Is that the
point he is making?

. SHRI BHUPESH GUPTA : Mr. De-
puty Chairman, shall 1 read the text
of this? . .

MR. DEPUTY CHAIRMAN : Mr.
Bhupesh Gupta, you should not assume
the role of an autocrat.

SHRI BHUPESH GUPTA : I have

got the copy right now.

MR. DEPUTY CHAIRMAN : It
is for the hon. Minister to clarify the point

that has heen raised by the hon. Member,
Mr. Mishra.

SHRI BHUPESH GUPTA : ““The
person must be an Indian national. The
money should come through the bank and

‘it should come as a gift.”

W TwroRer A, Al S
@GR # w7 qF7 §

ft geawtafa : oF a2 gAd 0F faa
¥ar & 1+ We have to complete that

Bill also. T would request all the Mem-
be.s to proceed with this Bill.

SHRI S. N. MISHRA : About that
also I will have to say something.

o TWTTEe o AW, § oI gag
fawr # St & waTw q@ @HaAT E

ot Swgwmfa : fwa & I F ?

st NFAETA ;. AT qA TR
qr & SiraET A § A g TS w9 |

s\ swawrafy : 7R 7€ 7 & fF A%
TW@ TR F I 74 A | W FFT A@v
A AT F AT FET F ST sqeAr
wv ATaT AR UF AT ¥ @Erm #w%
g wify 49 AT ¥ Fgr oav |

St AT AAT| : AT A 9§ A
LRI A EC i EC

ot TeeEm o osfie, § e &
# Sft & 7g fadew wwar aw=ar § fx
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7 o g gFrE Jaraw fv T AT T

¥ ady ST FTARAAT S BT A€ AT
#g & {5 & Ia% a9\ To9IF FTIT § I
Fg UL o H @ TN § | U &9-
T GAH F, 1942 F oA ArEET A
IR wifa g #r § R ag |
2 fr gw 3a=T Io9T F & | A g
AT §, AfFET T8 ArEar Y iR g
a7 ¥ fawady a1 & & 1 gwTh WA
Aqradrg gt o Sfmd) steurT ST
FT IFAT & |

weft q =t A T A I T FW@
g 3fgaw qwaw | SEwr A fEEeu
F@ F fad Hndr sreow srwwsre A
X waqd w:A wgis {7 fam fawm
FY fogr ar | ot g7 av St quw =
FT A FSAM A1 W A Fo-qT &
AT | ¥ Feéwa 7g A7 v § v 3fema
Ao g7 TUfed S &9 AT §, T84T
Aqa 3T 9HF g wed; AdY S ue
J|WTE (Interruptions) A q AwEE
# f ¥ ag SrAAT F0gar § fw 97 67
g F A1 71 o1 ZfemT qume g ar
&Y sirwefy srevry raRuAr waqE faw 7oA
#1347 ATAET I o 90 {5 aw 7 faar
ST 1 I gug Hudt Jwn e aeft
FIR A AT gt F A § fF
ST Arave & faager a2 g Al |
(Intermption) E LIRS E‘Tr? FAX wTS
JAAE A0 ZIAT JER 9ET AR g
F AT AT F1 qTE F A ) A AvEAr
g fF o= av iy s omaw st |
fag 9 < 1 a9 oo 7 70 &
far famr a1 afew o o o fawm
¥ sfwar gfeey dgw widy €, 9 S99
Fg fr foos g7 W & SO 4w @
g | A Afea o Sl {9 T Ty
| A IEN A9 TEr G, A TRie
am F& Ag @ 7 s, T 9T e
faame & 9T 3w @) ot g fam ==t &t
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Iifgd 47 FifF q@ a2 g fF o s
Zars 7 et o Aqr w1 AT aqeran
o7 f& 39 qurelt 7 50 gowx wAT faw
a1 dfgge & w9 § 1 gWW 99 aurer
F 19 FT qQqT FOAT, AfHA IG ATH &
FaTelt a8t 9T 1L F & G | ¥W A@
HS(T AT aATR w47 fAer 0 @ ¥ ug
fraea For Aar § fF AE O sae
gl feY 57 g &7 u9 T 9 9™ | g9
T FIEEX AW g g d fAa-
e X @ & fF g8 2w S &
¥ o1 @ & A R 7 el gt ¥ w
ey fremer s ooy 3w &t weng
g 9% X T9 g% § 39 § FEL FT A
T AW TS FIF TG al qgli & gaqradi
F & FEIT graT & | AW, 39 ad
FT a7 AT TEX &7 g9 W g AS &§F
AA gi a7 7 gAA &1 | FAfd F 09I
s saw frerar 9 arfeg fv ==
q® ¥ S ERA THFEW FT sAF gl G
g SUF UFT T |

iy Sagaralq : = goETaE S, o
FTIFT TTEE B OTAT § AR & fAme

¥t g T

SRS

sft TR : ey FHE-aaE TE )
T FAT § | BIA TITSA ATAT R, I A
grae &t fRdy qefrafa #1 d=r S
g, ag qoafg S & fRR TR Far
IR fA agi S FX UF F @ W@ & )
agy wrEgT @ W geaR ¥ faerd
WA R |

st geeAvafa : sTET QT &Y T

= TR W A ST AT -
ool ¥ ge@rey Far g fF e enfa

L FY T F T @A A § Ay faed

I T X A § I qEE 3§ g7 FL

S PTETT FL AT T &N

«

SHRI R. K. KHADILKAR : Except

* one thing there is no question. I would

like to assure the hon. Member that
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under the remittance scheme whatever
disclosure was necessary has been made
and the income-tax authorities are satisfied,
I do not think anything is left or any
ground is given for casting any aspersion.

s TSATTAN : TG FT TS I
TE & | T dxg sqrfre # sf sw-
Sraw w7 ot feewrr w7 foar

ot o o qi® : fadw gasil ¥ 2
arE wgr faar oo

SHRI ARJUN ARORA : Mr. Deputy
Chairman. . .

SHRI LOKANATH MISRA : Has
he submitted his name ? It cannot be
done.

SHRI ARJUN ARORA : I have sub-
mitted my name in the morning.

SHRI DAHYABHAI V. PATEL :
Then there are “others who have given
their names.

MR. DEPUTY CHAIRMAN : Those
who have given from the beginning only.

SHRI ARJUN ARORA : My name is

there in the morning.

=it Iqgwrafa : SO & O OF T 9
®E

s Ao Fo TWIAWT : IXITT AR
N TET qEr =Tfgd o

SHRI ARJUN ARORA : I want to
know whether under the scheme it was
possible for an Indian national to receive
money from an Indian national abroad
also. In this case the contention of Mrs.
Aruna Asaf Al is that she received the
money as a gift from an Indian national
abroad.

(Interruption)

SHRI DAHYABHAI V. PATEL
He must ask a question and not play the
role of a Minister.

MR. DEPUTY CHAIRMAN : Mr.
Arora, information has been given. What-
ever you said has been repeated a number
of times. You only ask your questior.
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SHRI ARJUN ARORA : I am asking
a question, but half a dozen Members
get up every time. My question is whether
under the scheme it was open for Mrs.
Aruna Asaf Ali, an Indian citizen, to
receive a gift from an Indian abroad be-
cause she claimed that she received money
ftom an Indiar national abroad.

(Interruption)

MR. DEPUTY CHAIRMAN : Second
question ?

SHRI ARJUN ARORA Another
brief  question is whether any other
Indian national who received foreign
remittance under this scheme disclosed
the name to the Government or to the
public; if not, why should Mrs. Aruna
Asaf Ali alone be singled out for this
disclosure in spite of the fact that in her
generosity ...

v

(Interruption)

SHRI SHEEL BHADRA YAJEE
He is a reactionaryY, ,

SHRI LOKANATH MISRA
are a Russian agent . . .

: You

SHR! BHUPESH GUPTA : Mr. Piloo
Mody is whose agent ?

SHRI ARJUN ARORA : I want to
know whether any other Indian national
except Mrs. Aruna Asaf Ali was generous
enough and frank enough to offer to any
agency of the Government the name of the
person who sent the remittance.

[ITEEN

Thirdly, .

MR. DEPUTY CHAIRMAN : No
third question.

SHRI BHUPESH GUPTA When

again and again I wanted to place it,
you do not even allow me.

SHRI R. K. KHADILKAR : While
replying to the Leader of the Opposition
I made the position very clear. He has
repeated the question in a different form.
Under the scheme when a remittance
was received, the receiving party was
under no obligation to disclose the name.
This is number one. Regarding the second
question whether others have also dis-
closed these things, I do not know, but the
income-tax  authorities must be having
that information. I have no information.
If the House wants it, I shall give.
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SHRI ARJUN ARORA :
your protection . . . .
st awAIEe A, § e ST
FT a3 qfFaT @ FE 1 A AE
T gaTe Aqr § 5 9 W s wA
¥Y E ST g g aed H 3 & 9

Sir, I seek

THE ASSAM REORGANISATION
(MEGHALAYA) BILL, 1969

MR. DEPUTY CHAIRMAN
Shukla.

Mr.

SHRI C. D. PANDE (Uttar Pradesh):
Sir, on a point of order. The jtem that the
hon. Minister is to move cannot be taken
now at such short notice.

MR. DEPUTY CHAIRMAN Let
him first say what he wants to say. After-
wards you can raise a point of order.

THE MINISTER OF STATLE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) Mr.
Deputy Chairmar, I seek your indulgence
and the indulgence of the House to move
this motion for consideration. Although
this item is not on the Order Paper, with
your indulgence and the support of the
House I would like to move the motion:

“That the Bill to provide for the for-
mation within the State of Assam of an
autonomous State to be known as
Meghalaya and for matters connected
therewith, as passed by the Lok Sabha,
be taken into consideration.”

SHRI S, N. MISHRA (Bihar) : Mr.
Deputy Chairman, may I say that probably
all of us are very much interested in the
expeditious passing of this measure. Let
there be absolutely no doubt about it,
but at the same time this must be made clear
beyound any shadow of doubt that we
cannot put up with the cavalier fashion
in which this House is sought to be treated.
We canrot be at the beck and call of the
Government and we cannot just to enable
the Government to go to Bombay, get
this legislation for Meghalaya passed
in an irregular way. If we had to do it
properly, we would have sat for a day
more beyond the 24th.

Another point. This cannot be taken
up like this. We are governed by certain
rules of procedure. The rules of procedure
do not permit this motion to be made
in this way and so I must say that some



